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In pursuance of clause (3) of article 348 of the Constitution of India, the following

" translation in English of the Maharashtra Tax Laws (Levy, Amendment and Validation)
- Act, 2006 (Mah. Act No. XXXII of 2006), is hereby published under the authority of the Governor.

¥

By order and in the name of the Governor of Maharashtfa’,

A. M. SHINDEKAR,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No XXXII OF 2006.

(First published, after having received the assent of the Governor in
the “Maharashira Government Gazette ”, on the 5th August 2006)

An Act further to amend certain tax laws in operation in the State
of Maharashtra.

WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it necessary for him to take
immediate action further to amend certain tax laws in operation in the
State of Maharashtra, for the purposes hereinafter appearing ; and,

Mah. therefore, promulgated the Maharashtra Tax Laws (Levy, Amendment
Ord. VI and Validation) Ordinance, 2006 on the 20th June 2006 ;

{ 2006. :
‘ AND WHEREAS it is expedient to replace the said Ordinance by an
Act of the State Legislature ; it is hereby enacted in the Flfty—seventh

Year of the Republic of India as follows :—
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CHAPTER 1
PRELIMINARY

Short title 1. (I) This Act may be called the Maharashtra Tax
and Laws (Levy, Amendment and Validation) Act, 2006.

conmumnence-

ment. (2) 1t shall be deemed to have come inte force on the 20th June 2008.
CHAPTER 11

AMENDMENTS TO THE MAHARASHTRA STATE TAX ON PROFESSIONS, TRADES,
CALLINGS AND EMPLOYMENTS Act, 1975.
Amendment 2. Insection 2 ofthe Maharashtra State Tax on Professions, Trades,
ZOfOfSCﬁZ;ff Callings and Employments Act, 1975 (hereinafter, in this Chapter,
XV; I of referred to as “ the Profession Tax Act”), for clause (j), the following
" clause shall be substituted and shall be deemed to have been substituted
with effect from the 1st April 2005, namely —

“(j) “Tribunal ” means the Maharashtra Sales Tax Tribunal
constituted under section 11 of the Maharashtra Value Added Tax
Act, 2002 and dls.chavgmtr the functions of the Tribunal assigned to it
by or under this Act ;”.
Amfendment 3. In section 3 of the Profession Tax Act, in sub-section (2), in the
30 ofseﬁiﬂ? second proviso, for the word and figures “ entry 23 ” the word and figures
X‘71197gf “entry 21” shall be substituted and shall be deemed to have been
substituted with effect from the 1st April 2006.
Amendment 4. In section 6 of the Profession Tax Act, in sub-section (1), the
S sedtion g lowing proviso shall be added, namely :—
XVT' of :
1975, “Provided that, the Commissioner may, subject to such terms and

conditions, as may be prescribed, permit any employer to file separate
returns,—

(a) for all or any of the places of business of the employer,
whether or not situated within the jurisdiction of the same
registering authority, or

(b) for different constituents of his business,
to such authority as he may direct.”..

Alﬁeniletegt 5. In section 8 of the Proféssion Tax Act, after sub-section (3), the
1011

8 of Mah followmg sub-section shall be added, namely —
XVI
: 1975 “(da) A reglstered employer furnxshmg returns as required by
sub-section (1) of section 6 shall first pay into the Government
‘Treasury, the amount of tax due from him for the period covered by a
~ return alongwith the amount of interest payable by him under section

9 of the Act in such manner and at such intervals as may be prescribed.

Mah.
XVi

1975,
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1959,
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(b) The amount of tax assessed under section 7 oy found due under
section 14 or 15 in respect of any period less any sum already paid by
the employer or person in respect of such period shall be paid by the
employer or person liable therefor into the Government Treasury
within fifteen days from the date of service of notice of demand 1ssued
by the Commissioner in respect thereof :

Provided that, the Commissioner may, in respect of any particular
employer or person and for reasons to be recorded in writing, allow
him to pay tax, penalty or interest, if any, by installment, but such
grant of mstallments to pay tax shall be without prejudice to levy of
penalty or interest or both.”.

6. In section 11A of the Profession Tax Act, in sub-

section (1),—

(a) inclause (iiZ), for the words “ the Deputy Commissioner ” the
words “ the Joint Commissioner ” shall be substituted ;

(b) in clause (v), for the words “ the Assistant Commissioner ”
the words “ the Deputy Commissioner ” shall be substituted ;

(¢) in clause (v), for the words “ the Profession Tax Officer ” the
words “ the Assistant Commissioner of Profession Tax and the
Profession Tax Officer ” shall be substituted.

7. Insection 12 of the Profession Tax Act,~—
(a) in sub-section (1),—

(i) inclause (a), for sub-clause (it), the following sub-clause shall
be substituted, namely —

“(iii) such number of Joint Commissioners of Profession Tax,
Deputy Commissioners of Profession Tax, Assistant

Commissioners of Profession Tax, Profession Tax Officers and

other officers and persons (thh such designation) as the State
Government thinks necessary.’

(#i) for clause (b), the followmg clause shall be substituted,

namely :—

“(b) Additional Commissioners, Joint Comrmsswners
Deputy Commissioners, Assmtant Commissioners and
Profession Tax Officers shall within the limit of such area as
the Commissioner may specify by notification in the Official
Gazette, to be within their jurisdiction, exercise such powers
and perform such duties of the Commissioner under this Act,

as the Commissioner may, from time to time, by notification

published in the Official Gazette, delegate to them either

generally or as respects any particular mat:ter or class of
matters.”

(b) in sub~sect10n (2), for the words and ﬁgures “The Tribunal
constituted under section 21 of the Bombay Sales Tax Act, 1959 ” the
words and figures “ The Tribunal constituted under section 11 of the
Maharashtra Value Added Tax Act, 2002 ” shall be substituted and

shall be deemed to have been substituted w1th effect from the-

1st April 2005.
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8. Insection 13 of the Profession Tax Act, in sub-section (1),—

(a) in clause (a), for the words “ the Assistant Commissioner ” the
words “ the Deputy Commissioner ” shall be substituted ;

(b) for clause (b), the following clause shall be substituted,
namely -—

“(b) the Joint Commissioner, if the order is passed by the Deputy
Commissioner ;and ”;

(¢) in clause {(c), for the words “ Deputy Commissioner ” the words
“Joint Commissioner” shall be substituted.

9. In section 14 of the Profession Tax Act,—
(@) in sub-section (1),—

(i) for clause (a), the following clause shall be substituted,
namely :—

“(a) the Joint Commlssmner if the order is passed by the
Deputy Commissioner ;’

(i) in clause (b), for the Words “ Deputy Commissioner ” the words
“ Joint Commissioner ” shall be substituted ;

(b) in sub-section (2), for the words “ Deputy Commissioner ” the
words “ Joint Commissioner ” shall be substituted.

10. In section 18 of the Profession Tax Act,—

(@) for the words “ Any authority under this Act ” the Words “The
Commissioner ” shall be substituted ;

{(b) in the proviso, for the words “ the said authority ” the words
“ the Commissioner ” shall be substituted.
CHAPTER 111
AMENDMENTS TO THE MAHARASHTRA Tax oN LuxuURries Acr, 1987.

11. In section 2 of the Maharashtré Tax on Luxuries Act, 1987

(hereinafter, in this Chapter, referred to as “ the Luxuries Tax Act ”),—

(a) in clause (b), sub-clauses (iii), (iv) and (v) shall be deleted and

-shall be deemed to have been deleted with effect from the 20th January

2005 ;

(b) in clause (%), sub-clauses (if) and (iii) shall be deleted and shall

be deemed to have been deleted w1th effect from the 20th January
2005 ;

(c) for clause (1), the following clause shall be substituted and shall
be deemed to have been substituted with effect from the 20th January
2005, namely :— - , .

 “(I) “registered hoteher means a hoteller registered under
- section 8 of this Act ;7 ; :
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{d) clause (n-1) shall be deleted and shall be deemed to have been
deleted with effect from the 20th January 2005 ;

{e) in clause (0), the words “ and tax levied by way of cess on other
facilities, services, enjoyments, utilities, consumption, etc. ” shall be
deleted and shall be deemed to have been deleted with effect from the
20th January 2005 ;

(f) clauses (0-1A), (o-1B), (0-1) and (0-2) shall be deleted and shall be
deemed to have been deleted with effect from the 20th January 2005 ;

{(g) inclause (p), sub-clauses (i{) and (iii) shall be deleted and shall
be deemed to have been deleted with effect from the 20th January
2005 ;

(h)in clause (¢), in sub-clause (ii), the words “ the registered textile
trader or, as the case may be, registered tobacconist ” ; and the words
“the textile trader or tobacconist”, shall be deleted and shall be
deemed to have been deleted with effect from the 20th January 2005.

12, In section 3 of the Luxuries Tax Act, in sub-section (6), for the

Bom. words and figures “ Bombay Sales Tax Act, 1959 ” the words and figures
LI of «Maharashtra Value Added Tax Act, 2002 ” shall be substituted and shall

1959.
Mah.
IX of
2005.

be deemed to have heen substituted with effect from the 1st April 2005.

13. Sections 3A, 3B, 3C, 3D, 3E, 3¥ and 3G of the Luxuries Tax Act

shall be deleted and shall be deemed to have been deleted with effect
from the 20% January 2005.

14. In section 4 of the Luxuries Tax Act,—

{a) in sub-section (1), the words “every textile trader and every
tobacconist” shall be deleted and-shall be deemed to have been deleted
with effect from the 20th January 2005 ;

(b) in the marginal note, the words “ textile trader and tobacconist ”
shall be deleted and shall be deemed to have been deleted with effect
from the 20th January 2005. .

15. Sections 4A and 4B of the Luxuries Tax Act shall be deleted and

shall be deemed to have been deleted with effect from the 20th J anuary
2005.

16. In section 5 of the Luxuries Tax Act, in the marg‘ingfl note, the

words “ textile trader and tobacconist ” shall be deleted and shall be
_deemed to have been deleted with effect from the 20th January 2005.

Amendment
of section
3 of Mah.
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1987.
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Amendment  17. Insection 7 of the Luxuries Tax Act, in sub-section (1), in clause
of section7 (b), for sub-clause (ii), the following sub-clause shall be substituted,

of Mah. namely :—
XLI of 1987.

« (u) such number of Joint Commissioners of Luxury Tax, Senior
Deputy Commissioners of Luxury Tax, Deputy Commissioners of
Luxury Tax, Assistant Commissioners of Luxury Tax and Luxury
Tax Officers and other Officers and persons with such designation as
it thinks necessary.”.

Amendment 18. In section 8 of the Luxuries Tax Act,—
of section8 . )
of Mah. (@) In sub-secthn (1),—

L1 of 1957. (i) thewords“ or tobacconist” shall be deleted and shall be deemed
to have been deleted with effect from the 20th January 2005 ;

(if) in the proviso, the words “or, as the case may be,
tobacconist ” ; and the words “ or the tobacconist” shall be deleted
and shall be deemed to have been deleted with effect from the 20th
January 2005 ;

(b) in sub-section (2), the words “ and every tobacconist ” ; and the
words “ or, as the case may be, tobacconist ” shall be deleted and shall
be deemed to have been deleted with effect from the 20th January

2005 ;

(¢) in sub-section (5), the words “ or tobacconist ” shall be deleted
and shall be deemed to have been deleted with effect from the 20th
January 2005;

(d) in sub-section (6),—

(f) the words “or, as the case may be, registered tobacconist”;
and the words “or tobacconist” shall be deleted and shall be deemed
to have been deleted with effect from the 20th January 2005;

(ii) in the proviso, the words “or tobacconist”, in both the places
where they occur, shall be deleted and shall be deemed to have
been deleted with effect from the 20th January 2005.

Insertion of  19. After section 8 of the Luxuries Tax Act, the following sectlon

section 8A -
i Mah. XLI shall be inserted, namely :

of 1987,

Fresh = . “8A. (I) Every registered hotelier who holds, on such date as the
registration  Commissioner may by notification in the Official Gazette, specify, a
certificate.  certificate of registration, which is valid on the said date (hereinafter,
' in this section, referred to as “the existing certificate of registration”),
- shall obtain, in lieu of the existing certificate of registration, a fresh

certificate of registration as provided in this section.

(2) Every hotelier, who is required to obtain a fresh certificate
under sub-section (1), shall apply in such form, manner and time and
to such authority, as may be prescribed; and such application shall be
accompanied by the existing certificate of registration together with
all additional copies thereof, if any, issued to him.



UAT &} WEWIY WIHF IAUH, STATERUL, 3T W, R00%/5@UT Y, Fdh ]

(3) Onreceipt of such application, the prescribed authority shall,
subject to the rules, issue a fresh certificate of registration, in the
prescribed form to the applicant; and thereupon the fresh certificate
of registraticn, so issued, shall, for all the purposes of the Act, be
deemed to be a certificate of registration issued under section 8.

(4) Without prejudice to the other provisions of this Act, all the
existing certificates of registration shall stand cancelled with effect
from such date as the Commissioner may notify in the Official Gazette.

(5) The Commissioner may, by the notification issued under
sub-section (1) or (4), also provide that such notification shall apply
only to such class of registered dealers as are specified in the said
notification and such notification may be issued by him, from time to
time.

(6) The provisions of this section shall mutatis mutandis apply in
respect of any other certificate issued by or under the provisions of
this Act as they apply in respect of the certificate of registration.”.

20. Section 15A of the Luxuries Tax Act shall be deleted and shall be

deemed to have been deleted with effect from the 20th January 2005.

21. Insection 20 of the Luxuries Tax Act, in sub-section (1),

(@) in clause (iii), for the words “ the Deputy Commissioner of Luxury
Tax” the words “the Joint Commissioner of Luxury Tax ” shall be
“substituted;

(b) in clause (iv), for the words “the Assistant Commissioner of
Luxury Tax” the words “the Deputy Commissioner of Luxury Tax ”
shall be substituted;

(¢) in clause (v), for the words “ Luxury Tax Officer ” the words
“ Assistant Commissioner of Luxury Tax and Luxury Tax Officer”
shall be substituted. :

22. Section 23A of the Luxuries Tax Act shall be deleted and shall be
deemed to have been deleted with effect from the 20th January 2005.

23. Insection 24A of the Luxuries Tax Act,—

(a) for the words “ registered tobacconist, hotelier or, as the case
may be, textile trader ” the words “ registered hotelier ” shall be
substituted and shall be deemed to have been substituted with effect
from the 20th January 2005 ;

(b) for the words “ tobacconist, hotelier or, as the case may be, the
textile trader ” the word “ hotelier ” shall be substituted and shall be
deemed to have been subst1tuted with effect from the 20th January
2005.

24. Insection 3 1 of the Luxuries Tax Act, including in the margmal

&2
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XLI of 1987.
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 Amendment 25, Insection 36 of the Luxuries Tax Act, in sub-section (1),—
of section

36 of Mah. () for clauses (a), (b) and (c), the following clauses shall be
le,;sgf ~ substituted, namely —

“(a) if the order is made by the Assistant Commissioner of
Luxury Tax, or Luxury Tax Officer, or any other officer subordinate
to him, to the Deputy Commissioner ;

(b) if the order is made by the Deputy Commissioner, to the
Joint Commissioner;

(c) if the order is made by the Joint Commissioner, to the
Commissioner.” ;

(b) in sub-section {2), for the words “ an Assistant Commissioner or
by a Deputy Comimissioner,” the words “ the Deputy Commissioner
or by Joint Commissioner,” shall be substituted.

Amendment 26, In section 48 of the Luxuries Tax Act,—
of section ,

48 of Mah. (a) in sub-section (2), for the words “ Deputy Commissioner” the
XLIof 1987.  words “Joint Commissioner” shall be substituted ;

(b) in sub-section (5), for the words “Deputy Commissioner” the
words “Joint Commissioner” shall be substituted.

CHAPTER IV

AMENDMENTS T0 THE MAHARASHTRA TAX ON ENTRY OF MOTOR VEHICLES
ivro Locar Areas Acr, 1987.
A;“e“d}“e“; 97. In section 2 of the Maharashtra Tax on Entry of Motor Vehicles Mah.
© \Si;it’;\’;ah. into Local Areas Act, 1987 (hereinafter, in this Chapter, referred to as XLII

XLII of “the Motor Vehicles Entry Tax Act”),— - of
1987. 4 ’ 1_987'

- (a¢) insub-section (I1),—

(@) in clause (¢}, for the words and figures “section 21 of the
Bombay Sales Tax Act ” the words and figures “ section 11 of the
Maharashtra Value Added Tax Act ” shall be substituted ;

(ii) for clause (e), the following clause shall be substituted, -
namely ~—

“({e) “Maharashtra Value Added Tax Act” means the Mah.
Maharashtra Value Added Tax Act, 2002 ;”; g(()ogf
(iii) in clause (i), for the words, brackets and figures “ clause 4 of
(18) of section 2 of the Motor Vehicles Act, 1939 ” the words, brackets 1939
and figures “ clause (28) of section 2 of the Motor Vehicles Act, ?38";
1988 7 shall be substituted ; '
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{iv) in clause ({), for the words "lnsurance, excise dutiog,
’(uumurvadmg duties, transport fee, freight charges and all other
:*nargcs incidentally levied on the purchase of a motor vehicle" ti:.
words "excise and countervailing duties” shall be substituted an: 1
shall be deemed to have been substituted with effect from the
1st January 2006;

(b) in sub-section (2), for the words “Bombay Sales Tax Act” the
words “Maharashtra Value Added Tax Act” shall be substituted.

98. In section 3 of the Motor Vehicles Entry Tax Act, insub-section (7),—

as Act, 1989 ”, in both
ures “ Motor Vehlc}ih

{a) for the words and figures “ Motor Vehic]
the places where they occur, the words &nd fig
Act, 1988 ” shall be substituted;

(b) for the words “ Bombay Sales Tax Act ” the words “Maharashtra
Value Added Tax Act” shall be substituted.

29, Insection 4 of the Motor Vehicles Entry Tax Act, sub-section ()

shall be deleted and shall be deemed to have been deleted with effect
from thelst April 2005.

30. Forsection 5 of the Motor Vehicles Entry Tax Act, the following

section shall be substituted and shall bL, deemed always to have bebn
substituted, namely :—

“5. (1) The officer appointed by the State Government to be the
Commissioner of Sales Tax may, from time to time, by notification in
the Official Gazette, appoint such officers to be the assessing officers,
revising officers and appeliate officers for the purposes of this Act and
may assign to them jurisdiction over the whole of the State or such
local area or areas as may be specified in the notification.

(2) No order passed by any of the aforesaid officers before the
commencement of the Maharashtra Tax Laws (Levy, Amendment
and Validation) Act 2006, shall be deemed to be illegal or void or ever
to kave become illegal or void by reason only of the fact that the said
notification was issued after the passing of the said ordey. "

31i. Section 6 of the Motor Vehicles Entry Tax Act, shall be dclcted

and shall be deemed to have been deleted with effect from the 1st April
2006 ,

32. After section 9A of the Motor Vehicles Entry Tax Act the foll owing

section shall be inserted and shall be deemed to have been inserted with
effect from the 1st April 2006, namely —

“9B. Therevising authority may eitheron the ba=51s of information
received or on its own motion call for and examine the record ¢f any
order passed including an order passed in appeal and pass such order
thereon as it thinks just and proper within five years from the date of
the order to be revised.”. : :

URT HIS —2RY
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CHAPTERV

AMENDMENTS TO THE MAHARASHTRA TAX ON ENTRY 0F GOODS
INTO LOCAL ArEas Act, 2002.

smendment 33, Insection 2 of the Maharashtra Tax on Entry of Goods into Local Mah.
of section 2 Aypeas Act, 2002 (hereinafter, in this Chapter, referred to as “the Entry IV of

of Mah. IV 2603.

of o003, Lax on Goods Act”),—

(1}in sub-section (1),— -
(a)in clause (d),_,

(i) in sub-clause (i), for the words “the assessing authority
under the Sales Tax Act; ” the words “the registering authority
under the Value Added T 1 ax Act; ” shall be substituted;

(ii) in sub-clause (i), for the words “the assessing authority
under the Sales Tax Act; 7 the words “the registering authority
under the Va_lua Added Tax Act; ” shall be substituted ;

(b) clause {j) shall be deleted ;

(¢) after clﬁuse {m), the following clause shdli be inserted,
‘namely :(—

“Itm-1) Vah)t} Added Tax Act " means the Maharashtra Value
Added Tax Act, 2002 and mciu&es the Maharashtra Value Added Mah. .

Tax Rules, 2005 ;”; %050{
~(2) in sub-section (2), fm the words and ﬁgureb “Sales Tax Act or
the Bombay Sales Tax Rules, 1859 ” the words and figures “ the Value
Added Tax Act or the Mahar abhtrd lem, Added Tax Rules, 2005
shall be substlfuted
Amendment 34, In sectmn 3 of the Entry Tax on Goods Act,—
of section 3 '
of Mah. IV (@) in sub-section (7), in the first provxso for the words and ﬁgures
of 2003.  “Sales Ta_x Act, the Bombay Sales of Motor Spirit Taxation Act, 1958 7 Bom.
the Words' “ the Value Added Tax Act ” shall be substituted 3 ?’1\;158

(b) in sub-section - (53, for the words “ Sales Tax Act i the words
“ the Value Added Tax Act ” shall be substituted.

Amendment g5 In section 6 of the F‘ntry Tax on Goods Act ~—
of section 6 '

of Mab. IV (I) in sub-sectmn(l)-w

f 2003.
° ¢ {¢) forthe word “re-assess,”, in both the places where 1t oceurs,

. the word “ review, ” shall be substituted ;

(b) for the words“ Sales Tax Act ”, in both the places where they
oceur, the words “ Value Addgd Tax Act 'shall be substituted ;

. {c¢) for the words “ re~assessment, revisions,” the word “review,”
. . - &
shall be qubstltuted ;

(2) in sub soc’mon (2),—

_ @y for the word re~assessment, ', in both the places where it
“oceurs, the word “review,” shall be substituted ;
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(b) for the words “ Sales Tax Act ” the words “ Value Added Tax
Act ” shall be substituted. )

36.  For the Schedule appended to the Entry Tax on Goods Act, the Substitution
following Schedule shall be substituted and shall be deemed to have °f Schedule

. f Mah. IV
been substituted with effect from the 1st April 2005, namely:— 2f _20%3.
“SCHEDULE
[See section 2 (1) (k) and 3(1)}
Sr. Description of goods Rate of tax
No. . .
D (2) , SN ¢ )

1 . High Speed Diesel OGil,—
(a) imported into local area of the  34% + one rupee per litre.
Municipal Corporations of the '
Brihan Mumbai, Thane and Navi

Mumbai ; and
{b) imported into local area other 31% + one rupee per
than mentioned in clause (a) above. - litre.
2  Aviation Turbine Fuel (Duty paid) 25%
(other than that covered by entry 3). -
3 Awviation Turbine Fuel (Bonded) , 30% -
4 Aviation Gasoline (Duty paid) . 10%
-5 Aviation Gasoline (Bonded) : 24%
6 Any other kind of motor spirit,—
(a) imported into local ared of the 73(‘]% + one rupee per-
. Municipal Corporations of the © 7 litre.

Brihan Mumbai, Thane and Navi b
Mumbai ; and

(b) imported into local area other 29% + one rupée per
than mentioned in clause (@) above. Tlitre.
Bitumen  125%
Light diesel oil . ~-do--
9 Naphtha ' --do -
10 Low Sulpher Heavy stock —-do--
11 Kerosene non-PDS - --do --
12 Furnace Oilincluding heavy —do—".
furnace oil and residual furnace -

oil. e

HIM SHld —2Y,
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CHAPTERVI
AMeNDMENTS T TrE MaHarasHTRA VaLUE ADDED Tax Act, 2002.

/\ ;‘;’e’l‘z‘ggr‘t - 37. In section 2 of the Maharashtra Vaive Added Tax Act, 2002 Mah.

of Mah. 1x {hereinafter, in this Chapter, referred to as “the Value Added Tax Act”),-— %ng
f 2005, - .
! (@) after clause (3), the following clause snall be inserted, namely :—

“(3-a)“ brand name ” when used in the Schedule means a brand
name, (whether registered or not), that is to say, a name or a mark
such as a symbol, monogram, labei, signature or invented words
or any writing which is used in relation to a product for the purpuose
of indicating, or so as fo indicate, a connection in the course of
trade between the product and some person using such name or
mark with or without any indication of the identity of that person ; ”;

(b) in clause (20), after Explanation I1I, the foﬂowing Explanation
shall be added and shall be deemed to have been added with effect
from the 1st April 2005, namely ~— '

“ Explanation IV.—The amount of valuable consideration paid
or payable by a dealer for the purchase of drugs specified in entry
29 of Schedule C shall be the mammum retail price printed on the
package containing the drugs ; ”;

(c)in clause (24), in the Explanation, in clause (b), in sub-clause (ii),
for the words “ works contract ” the words “ works contract namely,
an agreement for carrying out for cash, deferred payment or other
valuable consideration, the building, construction, manufacture,
processing, fabrication, erection, installation, fitting out, improvement,
modification, repair or commissioning of any m0veable or immoveable
property ” shall be substituted.

38. ‘Insection 3 of the Value Added Tax Act,—.

(1) in sub-section (3), for the word, brackets and figure “ sub-section
(7),” the word “ sub-section ” shall be substituted ;

(2) in sub-section (4), for the word “ turnover ”, wherever it occurs,
the words “ turnover of sales ” shall be substituted ;

(3) in sub-section (5),—

" Aa) for clause (@), the following clause shall be subsfituted,
« namely,— : '

“(a) eéxcept as otherwise expressly provided, the turnover of
all sales shall be taken, whether such sales are of taxable goods
ornot;”;: »

(b) for tbe word “ turnover ”, wherever it occurs, the words
“ turnover of sales ” shall be substltuted '

@ sub-sectwn 7 shall be deleted.
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49, Insection 8 of the Value Added Tax Act,— Amendment

of section &
(a) in sub-section (3), in *he Explanation, after clause (d), the B;;hn “LX

following clauses shall be added, namely :— _ of 2005.
“(e)a doveloper ofthe 3 npeﬂxal Economic Zone means a developer,—

(i) undertakmg development, repairs, maintenance and
improvement of the Speciai Economic Zone, and

(ii) who has been certified by the Commissioner ;

() aunit 111clud(,s an establishment 51tuated within the Special
Economic Zone. ”

(b) after sub-section (3) the following sub-secnons shall be mserr,ed
namely :—

“{3A) The State Government may by general or special order.
published in the Official Gazette, and subject to such conditions,
exceptions and restrictions as may be specified in the said order, -
exempt from payment of tax any class-or classes of sales of goods
made by any registered dealer to any class of dealers specified in
the Foreign Trade Policy notified from time to time, by the
Government of India.

(3B) The State Govermnent may, by general or special order,
published in the Official Gazette, and subject to such conditions,
‘exceptions and restrictions, as may be specified in the said order,
exempt fully or partly, from payment of tax any class or classes of
sales of goods made by,—

. (@) any registered dealer to the Canteen Stores Department
or the Indian Naval Canteen Services,

(b) the Canteen Stores Department or the Indian Naval _
Canteen Services to the unit run canteens or members of the
armed forces, ' : .

(¢) the unit run canteens to the members of the armed forces.”
(c) after sub-section (4), the follovnng sub~sect10n shall be added
namely :—.

“(5) The State Government may, by general or spec1al order,
published in the Official Gazette, and subject to such conditions
and restrictions, if any, as may be specified in the said order, exempt
fully or partly, from payment of tax, any sales or classes of sales of
goods made by any registered dealer to,—

(a) the State Government, -
 (b) the Central Government,

.36 of - " (¢) a generating company, as defined in the Electrxcxty Act,

2003, 2003, for use in generation of electricity, S
“ ggogf : . (d)a regxstered dealer, holding a licence for transmlssmn

under the Electricity Act, 2003, for use in transnmsswn of
electrlclty,
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{e) a registered dealer, holding a licence for distribution of
electricity under the Electricity Act, 2003, for use in distribution 3¢ of
of electricity, A 2003.

(f) the Mahanagar Telephdne Nigam Liinited,
(g) the Bharat Sanchar Nigam Limited,

(h) any telephone service provider, holding a licence granted
under the Indian Telegraph Act, 1885 and the Indian Wireless 13 of
Telegraphy Act, 1933, to establish, maintain and operate 1885.

telephone services upto subscribers terminal connection.”. i;g%f

Amendment 40, Insection 16 of the Value Added Tax Act, in sub-section (6),—
of section

16 of Mah. (a)the w ords “ or the place‘of such business is changed to a different
"IX of 20C5.  Jocal area ”, in both the places where they occur, shall be deleted;

(b) the Explanation shall be deleted.
Amendment’ 41, In secthn 20 of the Value Added Tax Act,~—

of section
20 of Mah. {(a) for sub-section (2), the following sub-section shall be substituted,
IX of 2005.  pamely i o ,

“(2) Notwithstanding anything contained in sub- section (1), the
Cominissioner may, subject to such terms and conditions, as may
be prescribed, permit any dealer to file separate return,—

(a) for all or any of the places of business of the dealer, whether
or not situated within the jurisdiction of the same registering
authorlty, or

(b) for different constltuents of his business to such aubhorlty
as he may direct.” ;

~ (b)in sub-section (4), for fhe Words;-?‘ exﬁiry of a period of éix‘mohths 7
the words “ expiry of a period of eight months ” shall be substituted ;-

(c) after sub-section (4); the following sub-section shall be added :
- namely :(—

“{(5)Where a dealer is required to file a fresh return or, as the case
~may be, a revised return, he shall file such fresh or revised return
with the authority prescribed and if any amount of tax is required to
be paid in accordance with such fresh or revised return, then he shall
pay such amount in the Government Treasury and attach a self attested
true copy of the receipted challan with the fresh or revised return.”.

Amendment 42, In section 21 of the Value Added Tax Act, in sub-section (3), for

2;f -“;eﬁ:g‘ the words “four years” the words “six years” shall be substituted .

IX of 2005.
Amendment 43. Insection 22 of the Value Added Tax Act, i in subisection (3), for

: 232?9&:; the words “ On the appointed day or, as the case may be, at any time

IX of 2005. Within the aforesaid period ” the words “ On or after the appointed day ”
shall be substituted. :



WA 3] WEETY WIER eNE, SMmMne, JTE W, ROCE/STFU %A, WEH ]3¢ &30

44, Insection 23 of the Vaiue Added T'ax Act, after sub-section (J0), Amendment

E o ~ : N of section
the following sub-sections shall be added, namely : 25 of Mo

“(11) Where a dealer has been assessed under sub-section (2), (3) IX of 2005

or (4) and he makes an application in the prescribed form to the
Commissioner within thirty days of the date of service of the
assessment order, for cancellation of the assessment on the ground
‘that he had not been able to attend or remain present before the
Commissioner at the time of hearing when the assessment order had
been passed, the Commissioner shall, after verifying that the
contention of the applicant is correct and that the prescribed conditions .
have been fulfilled, cancel, by order in writing, the said assessment
including any penalty or interest levied in relation to or in consequence
of the said assessment and shall make a fresh assessment in
accordance with the provisions of sub-section (2), (3) or (4), mcludmg
levy of interest or penalty, as the case may be :

Provided that, cnly one appllcatlon for cancellation shall be
entertained under this sub section in respect of any period of
assessment.

(12) N otw1thstand1ng anything contained in sub—sectlon (2) (3)or
(4), the fresh-order of assessment as provided under sub-section (11)
may be passed before the expiry of a period of elgnteen months from
the date of service of the cancellation order.”.

.45, In section 29 of the Value Added Tax Act, after sub sectlon (4) Amendment

~ — of section
the following sub-section shall be inserted, namely 20 of Mah.

“(5) Where a dealer has sold any goods and the sale is'exempt, fully IX of 2005.

or partly, from payment of tax by virtue of any provision contained in
- sub-section (3), (3A), (3B) or (5) of section 8, and the purchaser fails to -
comply with the conditions or restrictions subject to which the exemption
is granted, then the Commissioner may, after giving the said purchaser
a reasonable opportunity of being heard, impose penalty on’him equal to
one and a half times the tax which would have become payable on the
sale if the said exemption was not available on the Sald sale.”. -

46. Insection 31 of the Value Added Tax Act,— -  Amendment

) ) . of section
(¢)in sub—sectmn (1), in clause (b),— DR " 31 of Mah.
IX of 2005.

(i) in sub-clause (i), for the brackets and the words “(excluding
the amount of tax, if any, separately charged by the contractor)”
the brackets and the words “(excluding the amount, if any, separately
charged as tax or service tax levied by the Government of India, by
the contractor)” shall be substituted; -

(ii) for sub-clause (u,), the followmg shall be substituted, .
namely — , ‘ _ »

“ (u) Where on an apphcatlon bemg made by any contractor in
this behalf, the Commissioner is satisfied that the COntract under
_reference is not a works contract and therefore justifies no
deduction at all, he shall grant him such certificate :

T 3B —LRE
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Provided that, the Commissioner mé.:s,. after wivi
contractor a reasonable opportunity of beir\g’hearé gl\_ring the
application or cancel or modify such certifica 54 " reject such

Provided further that, nothing in the s 4; :
affect the tax liability of the contractor.”; 1d certificate shall

(b) sub-section (3) shall be deleted ;

(¢) for sub-section (4), the following sub-sectiory, -
and shall be deemed always to have been substiti};zg Ef;;‘gg?‘?“md’

“(4) Any amount or any sum deducted in, .
provisions of this section and paid to the Statey Eggsrdance Wlth the
claimed as a payment of tax by the person Makin eé‘:mel?t may be
and credit for the payment may be claimed by t}-;g e.zald supply
the period in which the certificate for paymex, i is fe S_a}‘h]’grsqn.ln
by the person deducting tax in accordance w4, tllir nished to him
this section.”; € provisions of

(d) sub-sections (8) and (10) shall be deleted

Amendment 47.  Insection 41 of the Value Added Tax Act, £, Sub-socti
ﬁ:ﬁ.ﬁ?:ﬁ‘ following sub-section shall be substituted and sh oy b: d-sec 10; (4), the
IX of 2005. been substituted with effect from the 1st April 20 5 nanfeelr;? to have

“(4) Subject to such conditions as it My, ,im .h
Government may, by notification in the Officiq; G p (;?e, t G,Sféte
- exemption from the payment of full or part of the tc;fp :;’g;?;nde for
(@) on the sales of motor spirits and petyqy,, g —
by an oil company to another oil company; 1o products made
() on sales at retail outlets of motor spirjyg
turbine fuel and aviation gasoline. C
Explanation.—For the purposes of this sub‘secy; L
petroleum products shall mean such produets ag t;oané?lztoé spirits and
may, notify from time to time, in the Official GQZEtte tate Government

Amendment  48. Insection 42 of the Value Added Tax Act

, other than aviation

4gf Oieg,}g‘. (a) in sub-section (1),—
IX of 2005. (i)in clause (b), for the words “ this sectig,. » |
. ) 10N * the words “ this sub-

section ” shall be substituted;

(i1) in clause (é), after the words»“=Co.unt . » :
brackets and figure: “ except as provided inrsy IgICIuoxj the \:’vords,
be inserted ; - o . u -Septxon (2)” shall

- (b) in sub-section (2), after the words «
the following shall be added, namely :—

“or vendors selling Indian Made Poye

- Liquor at retail and holding licence in Fo
Bombay Foreign Liquor Rules, 1953 or il?{;fl‘ Ié;plpendgd to the
CL/FL/TOD/II appended to the Maharashy,., g: . ]ILI or in Form
1973, framed under the Bombay Prohibitio'n AC‘:nlg"iglt,l’l?or Rules,

Selling motor vehicles ”,

ign Liquor or C(;untry" :

Bom.
XXV of

- 1949,
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(¢) forsub-section (3), the following sub-sections shall be substituted,
namely —

“(3) Where a dealer is liable to pay tax on the sales effected by
way of transfer of property in goods (whether as goods or in some
other form) involved in the execution of a works contract, he may
subject to such restrictions and conditions as may be prescribed, in |
lieu of the amount of tax payable by him under this Act, whether in

- respect of the entire turnover of sales effected by way of works
contract or in respect of any portion of the turnover corresponding
to individual works contract, pay lump-sum by way.of composition,—

(a) equal to five per cent. of the total contract value of the
‘works contract in the case of a construction contract, and

. (b) eight per cent. of the total contract value of the works
contract in any other case,

after deducting from the total contract value of the works contract,
the amount payable towards sub-contract involving goods to a
registered sub-contractor.

Explanation.—For the purposes of this sub section,—

(i) " construction contract " shall mean construction contract
as may be notified by the State Government in the Official
Gazette, from time to time, and

(zi) " the amount payable towards sub-contract involving
goods " means the aggregate value of the goods on which tax is-
~ paid and the quantum of said tax paid by the sub-contractor or
- the sub-contract value on which tax by way of composition is
paid by the sub-contractor, as the case may be.

(4) Where a dealer is liable to pay tax on sales effected by way of

. the transfer of the right to use mandap or tarpaulin (whether or

not for a specified period), then he may, subject to such conditions

and restrictions, as may be prescribed, pay in lieu of the amount of

tax payable by him a sum equal to one and half per cent. of the
turnover of sales effected by him. '

Explanation.—For the purposes of this sub-section, the transfer
of the right to use mandap includes the transfer of the right to use
mandap, pendal, shamiana or the decoration of such mandap,
pandal or shamiana and the transfer of the right to use furniture,
fixtures, lights and light fittings, floor coverings, utensils and other
articles ordinarily used alongwith a mandap, pandal or shamiana.”.

49. In section 50 of the Value Added Tax Act,— * Amendment

' . £ i
(@) in sub-section (1), for the words “ the Commissioner shall refund ” go s(:}c%,}):h.

the words “ the Commissioner shall, by order refund ” shall be IX of 2005.
substituted ;

. (b) for sub-section (2) the following shall be substlt:uted namely :—

T «“(2)Ifa registered dealer has ﬁled any returns, fresh’ returns or
revised returns in respect of any period contained in any year and
any amount is refundable to the said dealer according to the return,
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fresh return or revised return, then subject to rules, the dealer

may adjust such refund against the amount due as per any return,

fresh return or revised return for any subsequent period contained

in the said year, filed under this Act or the Central Sales Tax Act, 74 of
1956 or the Maharashtra Tax on the Entry of Goods into Local 1956.

Areas Act, 2002.7, Mh IV
of 2003.

Substitution ~ 50. For section 51 of the Value Added Tax Act, the followmg shall

of section 51 he substltuted namely —
of Mah. IX of

2005.

Grant of “51. (1) Where aregistered dealer has in any return, fresh return

refunds. o1 yevised return shown any amount to be refundable and has not
undertaken to adjust such amountagainst the amount due as per any
subsequent return in accordance with section 50, the Commissioner
shall, on an apphcatlon made by the dealer and subject to rules, and
the other provisions of this Act, grant refund of such amount to the
said dealer.

(2) (@) The Commissioner shall, grant ‘the dealer refund of the
amount claimed refundable as aforesaid within six months of the end
of the year to which the return, fresh return or revised return relates

and the refund relating to all the periods contamed in one year may
be granted by a single order :

. Provided that, where the return, fresh return or, as the case may
be, revised return is filed after the date prescribed for filing the last
return of the said ycar, then the period of six months shall be counted
from the date of ﬁhng of the said return, fresh return or revxsed
return.

() N otw1thstandmg anythmg contamed in clause (a), where a :
dealer has obtained a registration certificate as provided imder this
Act, then the refund in respect of the returns, fresh returns or revised”
returns in respect of the year containing the date of effect of registration
shall be granted within six months of the end of the vear succeedmg'
the said year :

Provided that. the said dealer may appl‘y in \ the prescmbed form to
the Commissioner at any time after the end of the year to which the -
refund relates for grant ofthe said refund and the Commissioner may

subject to rules mcludlng rules tolatmg to bank guarantees grant
such refund: ; ’

" Provided further that, where the retirn, fresh return or, as the
case may be, revised return is filed at any time after the date prescribed
for filing the last return of the said year, then the refund. shall be .
granted within eightecn months of the date of ﬁhng of the return,
fresh return or revised return.

(3)(a) Notwi thstandmg anvthmg contamed m sub-sectmn (z) ifa
. dealer i5,—

- (an exf}orter VVlthln the meaning of sub-section (1 Yor qu\n-sectmn '

(3) of section 5 of the Central Sales Tax Act, 1956 ;or ¥ 'gsgf A

(u) a “unit spccmed ln the Fxplanatwn to qub«sectlon (3) of
- Secuon 8;0r - o : e
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(iii) a holder of a Certificate of Entitlenient under any Package
Scheme of Incentives except the New Package Scheme of
Incentives for Tourism Projects, 1999, :

then he may apply in the prescribed form to the Commissioner
after filing the return for grant of refund relating to the period
covered by a return, fresh return or revised return.

() The Commissioner, within one month of the receipt of the said -
application,—

(1) may require the dealer to furnish such bank guarantees for
such amounts from such banks, for such periods and to such
authorities as may be prescribed; and

(i) may'caﬂ for such additioral information as he may think
necessary.

{(4) Where in any period covered by a return, the dealer has made a
sale in the course of inter-State trade or commerce and in the return,
fresh return or revised return filed in respect of the said period, he
has shown any amount to be refundable, then he may apply in the
prescribed form to the Commissioner, after filing the return as may
be due, for grant of refund relating te the period covered by the return,
fresh return or revised return. He shall furnish a bank guarantee on
or after making the said application for such amount, from such banks,
for such periods and to such authorities as may be prescribed.

(6) The Commissioner shall, within one month of the receipt of-
bank guarantee, where it is required to be furnished under sub-section
(2),(3) or {4), grant the dealer a refund of the amount claimed as
refundable in the return.

' Where the Commissioner has not required the dealer to furnish a
bank guarantee or in any case, the, Commissioner has called for
additional information, then the Commissioner shall grant the dealer
a refund of the amount found due. The refund shall be granted within
a period of three months from the date of reéceipt of the application or,
as the case may be, the date of receipt of the additional mformatmn
‘whichever is later. :

(6) (a) If before the grant of refund under this section, a notice for
assessment covering the period to which the return rélates is issued
or if any proceedings under sub-section (3) or sub-section (4) of section
‘64 are initiated in respect of the period to which the return relates,
then,— '

(i) if the dealer has not ‘furnished a bank guarantee then no
refund under this section shall be granted ; and -

(i) if the dealer has furnished a bank‘guaranteeﬂtheh ah amount
equal to the guaranteed amount shall be refunded.
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(b Ifitis found as a result of any order passed under this Act that.
the refund granted under this section is in excess of the refund, if
any, determined as per the said order, then the excess amount shall
be recovered as if it is an amount of tax due from the dealer and the

“dealer shall be liable to pay simple interest at the prescribed rate per
month or part thereof from the date of the grant of refund.

(7) No refund under this section shall be granted unless an
application as provided is made and no application under this section
shall be entertained unless it is made within three years from the

. end of the year containing the period to which the return relates.”.

Amendment 51. In scction 52 of the Value Added Tax Act, in the prowso the -

5;{;5;223? word prowsmnal” shall be deleted.

IX of 2005, .
_ Amendment 52. Insection 53 of the Value Added Tax Act, in sub-section (1), for
5§f oieﬁﬁf the portion beginning with the words “ Where an amount required to be
IX of 2005. refunded ” and ending with the words “date of the refund : 7, the following

- shall be substituted, namely :—

“ Where an amount required to be refunded by the Commissioner
to any person, by virtue of the provisions contained in section 51 or
by virtue of an order passed under any other provision of this Act, is
not so refunded to him within ninety days of the end of the respective
period provided in section 51 or, as the case may be, of the date of the
said order, the Commissioner shall pay such person simple interest
at the prescribed rate on the said amount from the date immediately
following the explry of the permd of mnety days to the date of the
refund : .

Amendment 53. Insection 86 of the Value Added Tax Act, for sub-section (5 ) the
822?&3? following sub-section shall be substituted and shall be deemed to have
IX of 2005. been substituted with effect from the 1st April 2005, namely :—

“(5) Any dealer may apply to the Commissioner to permit him to
maintain the records of the bills or cash memorandum on such
electronic system as may be approved by the Commissioner. On such
permission being granted, the dealer shall stand exempted for the
purposes of sub-section (3) regarding keeping counterfoils or duplicates
of the said bills or cash memoranda and of signing the bill or cash-
mernorandum.”. :

An;;“g‘i‘g‘:g; 54. In section 96 of the Value Added Tax Act, in sub-section (1), for
96 of Mah. clause (g), the following clause shall be substituted and shall be deemed
IX of 2005. to have been substituted with effect from the 1st April 2005, namely -—

“(g) where a dealer registered under the Maharashtra Sales Tax Mah.
on Transfer of Property in Goods involved in the Execution of Works X?(XVI
Contract (Re—enacted) Act 1989, is liable to pay tax under this Act, ({989
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and has at any time prior to the appointed day entered into any works
contract and the execution of the said works contract has started
hefore the appointed day and has continued thereafter, then such
dealer shall pay tax in respect of the said contract in accordance with
the provisions of the Maharashtra Sales Tax on Transfer of Property
in Goods invelved in the Execution of Works Contract (Re-enacted)
Act, 1989, without however claiming set-off on the purchases
corresponding to the contract effected on or after the appointed day
to which he would bave been entitled under the provisions of this
Act.”.

CHAPTERVII
VALIDATION AND SAVINGS

§5. (1) Notwithstanding anything contained in any judgement, decree
or order of any Court or Tribunal to the contrary, any assessment, re-
assessment, levy or collection of tax in respect of sales or purchases
effected by any dealer or person, engagement by any person in a
profession, trade or calling, provision by a hotelier of luxuries made or
purporting to have been made or entry cffected by any importer or any
action taken or thing done in relation to such asscssment, re-assessment,
levy or collection under the provisions of the Maharashtra State Tax on
Professions, Trades, Callings and Employments Act, 1975, the
Maharashtra Tax on Luxuries Act, 1987, the Maharashtra Tax on Entry
of Motor Vehicles into Local Areas Act, 1887, the Maharashtra Tax on
Entry of Goods into Local Areas Act, 2002 and the Maharashtra Value
Added Tax Act, 2002, before the commencement of the Maharashtra

Validation
and
savings.

Tax Laws (Levy, Amendment and Validation) Act, 2006 (hereinafter,in -

this Chapter, referred as “ the Amendment Act *), shall be deemed to be
as  valid and effective as if? ‘such . assessment,
re-assessment, levy or collection or action or thing had been duly made,
taken or done under the Maharashtra Stale Tax on Professions, Trades,
Callings and Employments Act, 1975, the Maharashtra Tax on Luxuries
Act, 1987, the Maharashtra Tax on Entry of Motor Vehicles into Local
Areas Act, 1987, the Maharashtra Tax on Entry of Goods into Local
Areas Act, 2002 and the Mahamshtra Value Added Tax Act, 2002, as
amended by the Amendment Act, and accordingly,—
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(@) all acts, proceedings or things done or taken by the State
Government or by any officer of the State Government or by any
other authority in cennection with the assessment, re-assessment,
levy or collection of any such tax. shall for all purpeses be deemed to
be, and to have always been done or taken in accordance with law ;

(b) no suit, appeal, application or other proceedings shall lie or be
maintained or continued in any Court or before any Tribunal, officer
or other authority, for the refund of any tax so paid ; and

{c) no Court, Tribunal, officer or other authority shall enforce any
decree or order directing the refund of any such tax.

(2) For the removal of doubts, it is hereby declared that nothing in
sub-section (1) shall be construed as preventing a person,——

(@) from questioning in accordance with the provisions of the
Maharashtra State Tax on Professions, Trades, Callings and
Employments-Act, 1975, the Maharashtra Tas on Luxuries Act,1987,
the Maharashtra Tax on Entry of Motor Vehicles into Local Areas
Act, 1987, the Maharashtra Tax on Entry of Goods into Local Areas
Act, 2002 and the Maharashtra Value Added Tax Act, 2002, as amended
by the Amendment Act, any assessment, re-assessment, levy or
collection of tax referred to in sub-section (1), or

(6) from claiming refund of any tax paid by him in excess of the
amount due from him by way of tax under the Maharashtra State Tax
on Professions, Trades, Callings and Employments Act, 1975,
Maharashtra Tax on Luxuries Act, 1987, the Maharashtra Tax on
Entry of Motor Vehicles into Local Areas Act, 1987, the Maharashtra

. Tax on Entry of Goods into Local Areas Act, 2002 and the Maharashtra’

Value Added Tax Act, 2002, as amended by the Amendment Act.

(3) Nothing in the Amendment Act shall render any person liable to
be convicted of any offence in respect of anything done or omitted to be
done by him, before the commencement of the Amendment Act, if such
act or omission was not an offence under the Maharashtra State Tax on

Professions, Trades, Callings and Employments Act, 1975, the

Maharashtra Tax on Luxuries Act, 1987, the Maharashtra Tax on Entry

Mah.
XVi

of 1975.
Mah.
XLI

of 1987.
Mah.

PRI

of 1987.
Mah. IV
of 2003.
Mah. IX
of 2005.

Mah.
XVI .
of 1975.
Mah.
XLI

of 1987.
Mah.

CXLIL

of 1987.
Mah. IV
of 2003.
Mah. IX
of 2005.

Mabh.
XVI
of 1975.

of Motor Vehicles into Local Areas Act, 1987, the Maharashtra Tax on pgy xi1

Entry of Goods into Local Areas Act, 2002 and the Maharashtra Value
Added Tax Act, 2002, but for the amendments made by the Amendment
Act; nor shall any person in respect of such act or omission be subject to
a penalty greater than that which could have been inflicted on him under
the law in force immediately before the commencement of the
Amendment Act.

56. (1) The Maharashtra Tax Laws (Levy, Amendment and
Validation) Ordinance, 2006 is hereby repealed. '

(2) Notwithstanding such repeal, anything done or any action taken
under the relevant tax laws as amended by the said Ordinance (including
any notification or order issued), shall be deemed to have been done,

of 1987.
Mah.
XL

of 1987.
Mah. IV
of 2003.
Mah. IX
of 2005.
Mah.
Ord.

VI of
2006. -

taken or issued, as the case may be, under the corresponding provisions .

of the relevant tax laws, as amended by this Act.




